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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

C.P. NO, 132/1995
in
O.R, NO, 133/1994

New Belhi this the 14th day of February, 1996,

HON'BLE SHRI JUSTICE p.K.SHYRMSUNDAR; ACTING CHAIRMN
HON'BLE SHRI K, FUTHUKUFMR, MEMBER (A)

Ved Prakash Sharma 5/0 Vasudey Sharma,

Retired PLR.I.(P) Dalpi G.p.0.,

R/0 East Azad Nagar, Oelhi-51,

C/0 Shri Sant Lal, Advocate,

£-21(B), New Myltan Nagar,

Uelhi-110056, vss Applicant

( By Shri Sant Lal, Advocate )
~Versus=-

te  Shri S, C, Mahajj,
Secretary, Ministry of
Communications Oepartment
of Posts, Rak éhauan,
Ney Delhi-110001,

2, Smt, Padma Balasubramaniam,
Chief Postmastar Ganeral
‘ Be1hi Circle, Meghdoot Bhawan, -
New Delhi-110001, oo Respondent s

( By Shri M, K, Gupta, Advocate )

0RO ER (ORAL)

Shri Justice P. K, Shyamsundar,

its entirity and, therefore, t hese proceedings for

taking action under ths Contempt of courts jurisdictian

may be dropped, Learnad counsel for the petitioner

i
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A eshug 0 ) ;
endorses ths sSubmission made by the respondents

2, In the circumstance, we think it unnecessary to
pursue this matter further and u{ direct dropping of

these Proceedings,
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P. K., §
Mambep (R) ( Aoy s Ayamsundar )
Cting Chairman




